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MAHARASHTRA STATE HUMAN RIGHTS COMMISSION 

Date 

9, Hajarimal Somani NMarg, Opp Chhatrapati Shivaji Maharaj Terminus Mumbai- 400 001 

Tel. 22092857 Email- court1-mshrc@mah gov in 

Name of Respondent 

Coram 

Name of the Intervener 

Suo Motu Case No.- 878/13/16/2023 
DIVISION BENCH 

Municipal Commissioner 
Municipal Corporation of Greater 
Mumbai, Mumbai 

(Per: M. A. Sayeed, Hon'ble Member) 

Municipal Commissioner 
Mira Bhayandar Municipal 
Corporation, Mira Road 

Member Secretary, 
Maharashtra Pollution Control Board 

Mumbai 

Chief Officer, 
Slum Rehabilitation Officer, 
Bandra, Mumbai 

Rohit Suvarna 
Former Municipal Corporator, 
Bhaindar 

14h June 2023 

Justice K.K. Tated, Chairperson 
M.A.Sayeed, Member 

ORDER BELOW EXHIBIT J' 

Intervener Shri Rohit Suvarna by present application 
prayed for continuation of the present suo motu case on the 

ground that the issue before the High Court of Judicature at 

Bombay does not refer to the present suo motu matter, 
initiated by this Commission nor the owner of the factory 

Shri Praveen Bora has uttered a single word about 

pendency of the present matter before the Commission. 
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2. However, this prayer does not sustain ground legally 
as the Commission after having weighed the pros and cons 

of the controversy and in particular, the legal bar provided 

u/s. 36(1) of the Act of 1993 rlw. Reg. 12(0) of the 

Maharashtra State Human Rights Commission (Procedure) 
Regulations, 2011 passed an order of closure of the present 

Suo motu matter. Therefore, the prayer moved by 
intervener Shri Suvarna does not merit any consideration, 
hence rejected with no order as to cost. 

(M.A. 
Member 

(Justice K. K. Tated) 
Chairperson 

32.2 

Regietrar 
State Human Rights CoRAaissionA 

Maharashtca Stete, Aunhai 
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Two Tyre Washing Facility 
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Water Tank 
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